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2 - THE IRON ORE MINES iABOUR WELFARE cEss
L ' ' (AMENDMENT) ACT. 1970

\ No. 41 OF 1970

[2nd December; 1970. ]

An Act further to ame d the Iron Ore Mines Labour Welfare Cess
o - - Act, 1961.°

. Bg it enacted by Parliament in the TWenty-ﬁrst Year of the Republic
of India as follows: — N _

1. (1) This Act may|be called the Iron Ore. Mmes Labour Welfare Short title
Cess (Amendment) Act '

and com-~
mence- |
(2) It shall come into force on. such date as the Central Government ment.

may, by notification in the Official Gazette, appoint.

58 of 1961. 2. In section 1 of the Irpn Ore Mines Labour Welfare Cess Act, 1961 Amend-
(hereinafter referred to as\the principal Act), for sub-section (2), the ;::32“1
following sub-section shall Be substltuted namely —_ o n
“ (2) It extends to theé whole of India.”,
3. After sectmn 1 of the p 1nc1pa1 Act, the followmg section shall be Insertion
inserted, namely:— \ of new
section
i ) : . . 1A,
‘1A. In this Act, unless the context otherwise requires,— Defini-
tions.
(@) “export” means taklng out of India to a’ ‘place outside 1ons
India;
(b) “factof}i” and “oc upier” ‘have the meanings respectively
assigned to them in clausds (m) and (n) of section 2 of the Fac-
630f1948. = tfories Act, 1948;
(©) “metallurgica-l'fac ory” means—
(i) a factory in w ich iron or steel is bemg proceSSed or
manufactured; {
(i) any other factgry, being a factoty in which iron ore
is used for any purposel , which the Central Government may,
by nohﬁcatlon in the Of mal Gazette, declare to be a metallur-
. gical factory f0r the pu" oses of this Act‘ o
(d) “owner” has the meamng asmgned ‘to it in elause H
85 of 1952, of section 2 of the Mines Act, 1952,
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1;cs.ubstitu- ¢ 4. Por section 2 of the! “principal Act, the followxng sections shall be
 Gonof subs’ututed namely: — \

new sec- §
;, tiong for \
section 2, \
' Levy and 2. With effect from such date as the Central Government may,
~ ‘ collection by notification in the: Official: Gazette, appoint; there shall be; levied
?f cess on and collected as a cessfor the purposes of this Act on all iron ore
tron ore. produced in any mine—| ' -
{a) a duty of customs, where such iron ore is exported; or
(b) a duty of excise, where such iron ore is sold or otherwise
; . . disposed of fo the oc nupler of any metallurgical factory or is used
: by the owner of thexmme for any purpose
at such rate not exceed ng fifty paise per metrlc tonne of iron ore
as the Central Government may, from time to t1me, fix by notifica-
-~tien .in: the Official Gazet{ce : -
" Payment 2A. (1) Every duty of customs leviable under this Act on' any
of duty of . iron ore shall be payable.to the Central Government by the person
custon;s by whom the 1ron ore is e<l;xported . ~

?

e (2) Bvery duty of exéilse levlable under this: Act on any iron ore
shall be payable— o % cous » o

(a) to the occup1 T of the metallurgical factory,r ’by" the

person by whom'such 1ron ore 1s sold or otherwise dlsposed of

to such occupier; ’ :

(b) to the Centrdi vaéihmeht, by ‘the ow_ner of the mine
where thé'iton ore is used by such owner for any purpose, -

~ within such per1od as mayibe prescribed by rules made under this
[ IR Act . i

«(8) All amounts receiyed. by the occupier of- any metallurgical
factory under clause (a) of sub-section (2) shall be paid by him to

~__the Central Government within such perlod as may be prescribed
) by rules made under this Act”

5. In section 8 of the principhal Act, in sub-section (2), after-clause (a),

Amend- . .
ment of the following clauses shall. be mserted namely.—-;’k

section 8.

\' Lhin Wthh the person sellmg or otherw1se

of the metallurgu:al facto ¥

(aaa) the period within which the oWner of the m1ne shall pay
the duty of exc1se to the|Central Government;

, (aaaa) the period w1té1n which the OCCupleI‘ of the. ‘metallurgical
factory shall pay to the Central Government the duty ‘of excise re-
eeived by him;”: -
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